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who on their own or after obtaining
the counsel of leading Ulemas and
Jurists, can give approvriate advice
to the Government on such matter of
social legislation as are likely to affect
the Personal Law of the Muslim com-
munity.

SHRI G. M. BANATWALLA: Mr.
Speaker, Sir, I thank the hon. Minis-
ter for his kind reply.

MR. SPEAKER: What? It is just
a thanks.

SHRI G. M. BANATWALLA:
Thanks for his kind reply Sir, the
Muslim Personal Law Board includes
leading Ulemas from ail schocls of
thought and leading personalities,

Therefore, I want to ask a sbhecific
question as to whether in matters of
any proposed legislation concerning the
Muslim Personal Laws, will the Gov-
ernment take this Board into confi-
dence and discuss maltery with them
in order top avoid any misunderstand-
ing or ex-post factp agitation on some
such thing when the Board has offer-
ed its cooperation 1o the Goavernment.

SHRI YOGENDRA MAKWANA:
The Government wiil certainly take
the advice of the Board and also of
all eminent juristg as weil as the
other minorities.

SHRI G. M. BANATWALLA- So
many matters are mentionel.  Will
the Government therefore tell the
House how long it will take ty for-
mulate its reactions {o the various
issues raiscd, especially, when some
of them are very scimple like an
amendment of the Land Acquis.lion
Act barring the acquisition of proper-
ties of religious significance? 1f was
never the intention of this Act that
properties of religious significane like
temples, mosques, churches, gurud-
warag and shrineq are to be acquired.
But, such a situation has come up in
view of the decision of the Court.

JULY 9, 1980

Oral Answers 16

Therefore, will the Government ex-
pedile the forrnulatin: o. is reactions
to the various issues rused by the
Board? Ang how long will the Gov-
ernment take to do so?

SHRI YOGENDRA MAKWANA: It
will be done as early as possible.

Regiomal Imbalances

*454 SHRI K. PRADHANI: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government propose
to evolve a new approach with the

objective of correcting the existing
regional imbalances and creating a
smooth impetus in representative

areas;

(b) if so, the details of the propos-
ed gcheme;

(¢c) whether any survey in this re-
gard has been conducted; and

(d) if so, the outcome of the survzy
so conducted?

THE MINISTER OF PLANNING
(SHR] N. D. TIWARI{): (a) Govern-
ment ceoncern for correcting exis*'ug
regional imbalances and for taking
steps Lo prevent fresh imbalances
dates back to the inceplion of plan-
ned development in the country. This
approach has resulied in drawing up
special programmes according 1o the
conditions f each State, such as the
Hil] Areas and Tribal Arecas Dove-
lopment Programme, the  Drought
Prone Area Programme, Command
Area Development Programme, the
Minimum Needs Programme, incen-
tive schemes for the industrially bhack-
ward districts ete.

Apart from these schemes, the for-
mula for distribution ol Central assis-
tance is weighted 1n favour of those
States whose per capital income is be-
low the national average. Central assis-
tance is alsp allocated for special
problems. Any turther guidelines and
programmes would bo reflected in the
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Sixth Five Year Plan which is cur-
rently under pieparation

(b) to (d). In view of (a), these
questions do not arise,

SHRI K. PRADHANI: Mr. Speak-
er, Sir, even after taking all the steps
jus{ mentioned by the Minister
the regional imbalance between the
richer and the poorer States is
increasing day ty day. Therefore,
may I know whether the Gov-
ernment have any propcsal
to adopt a procedure to give more
money to the poorer States cn the
lines suggested by Professoc Raj

Krishna in the Seventh Finance Com-
mission?

SHRI N. D. TIWARI: Sir, as I have
already mentioned, the Sixth Five
Year Plan 1g under preparation and
our basie approaca fo tnis probiem
of regional imbalance and the y»iob-
lem of removal of backwardncess 1n
the backward States and backward
regions of the so-called advanceg Sta-
tes will be dealt wita in detail. We
have sct-up a nationgl committee for
consideration of development of back-
ward areas under the Cha'roanship
of Shri Sivaraman a well-known ex-
pert in thig field, We are c<pecting
the report of this Committee by the
end of this year Hut we are asking
Shri Sivaraman *hat he should cxpe-
dite this report so that we can go 1n-
1o the details of the matter and con-
sidor all these aspects in the io:mula-
tion of the Sixth Five Year Plan.

SHRI K. PRADIIANI: Sir, 1 come
from the State of Orissy wheie 40
per cent of the peogle are scheduled
castes and scheduled tribes and .nore
than 71 per cent of the pcople lLive
below the poverty line In view of this
fact, whether Goverament has propos-
ed to increase the allotment under
tribal development and scheduled cas-
tes development during the Sixth Five
Year Plan?

SHRI N. D, TIWART: I mery as-
sure the hon’ble Mcember that we
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shall take into fullest consideration
the needs of Orissa and the needs of
scheduled tribes and scheduleq castes
population of Orissa while framing the
Sixth Five Year Plan.

SHR] SONTOSH MOHAN DEV:
Sir, the whole of North Eastern :e-
gion is consiered to be a backward
area, especially Arunachal, Meghalaya
and my district Cachar and part of
Mizoram. But waile drawing the at-
tention of the Planning Minister for
the last four months we are getting
the reply ‘looking into’. May I know
when the phase of ‘Jooking ‘nto’ will
be over and action will start in the
North Eastern regioan under the Plan-
ning Minister,

SHRI N. D. TIWARI: The hon’ble
Memier will agree with me that 1
have never had the opportunity to
express to him this particular exp:es-
sion ‘being looked into’. But I may
assure the hon’ble Member tha' as
far ag the North Eastern part of the
country is concerned, the Government
is very much alive to the development-
al problems of this zres and the Fin-
ance Minister in his budget speech
and in many of his formulations here
has alreadv mention i1 we are pre-
pared to give a mo: a ¢ rateq plan
outlay for the North Eastern regicr
and for Assam. We hope that the poli-
tical situation there would normalise
soon and we will bLe able to formu-
late these plans fyr execution.
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SHRI C. T. DHANDAPANI: TRight
from 50s, the same procedures are
being followed even thougn the for-
muly is being changed according to
the Finance Commission’s recommen-
dations, as far as Planning is con-
cerned. The Minister said ahout the
constitution of a committee to go into
the problems of the backward areas,
the SC and ST peconlz. Have any
specific termg of reference been given
to the committee? If so, what are the
terms of reference? If not will that
committee investigate inlo the mat-
ters according to this formula, about
the imbalance belween the States?
The hon. Minister said, it should be
rectified. Even in advanceq States
there are imbalances between districts.
Even in the same district you have
very backward areas. But, on the
whole, Government takesa_a particular
district as a ‘forward district’ or a
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‘developed district’ So, in most cases
backward areag remain backward. I
want to know whether the Govern-
ment has proposed any scheme {g look
into the matter and whether the Gov-
ernment has declared certain areas
as backward areas.

SHR] N. D, TIWARI: Sir, 1 find
myself in complete agreement as far
as the analysis given by the hon.
Member regarding criteria of hack-
wardness in districts, inter-State and
within the State is concerned, Sir,
within the parliamentary democ.atic
framework, we have to carry on the
States with us. We canno: just bull-
doze the formula for plams. The Na-
tional Development Council took into
considerations all the factors, the pre-
posals made by th2 Planning Comm:s-
sion and in the Stateg their ownr for-
muly ang then the formula for central
assistance was given. Then the State
Governments also considered this as-
pect and for lhetr own State plans
they considered the backwardness of
the areas pertaining to their State
from their own point of view. So,
we have to consider all these factors.
As far as terms of reference go, I may
like to reag out the terms of referen-
ce mentioned in the Sivaraman Com-
mittee Report.

“To examine the validity of the
various concepts of backwardaness
underlying the definition in use for
present policy purposes and recom-
mend the criteria by which back-
warg areas should be identified,

2. To review the working of:

(a) existing plang for dealing with
the general developmental proh-
lems of backward areag like tribal
Sub-plans, Plans for Hill areas, etc.

(b) existing schemes for stimulat-
ing industrial development in back-
ward areas such gzs the schemes for
concessional  finance, investment
subsidy, transport subsidy sales tax
concessions, ete, gimilar schemes in
the agricultural ang allied fields like
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DPAP and general measures for
tackling the problems of poveny
and unemploy.nent with a view to

fing out their efficacy in the remo-
val of backward atreas; and

3. To recommend on  appropriate
strategy or stralegies for effiective-
ly tackling the problem ef backward
areas classified, if necessary, accord-
ing to areas, causes or prescribed re-
medies.”

Simplification of Industrial Licensing
Procedure

*455 SHRI CHHITUBHAI GAMIT:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that Gov-
ernment want to simplify industrial
licensing procedures;

(b) if so, steps so far taken in this
regard; and

(¢) how Government intend to
tackle old procedure of applications
passing through multiplicity of com-
mittee approvals?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI P.
VENKATA REDDY): (a) to (¢). Each
application fer an industrial licence is
considered under the Industries (Deve-
lopment & Regulation) Act by only
one statutorily notified approval coni-
mittee, which thereupon makes its re-
commendations for a decision by Gov-
ernment, after taking into acccunt all
relevant considerations. Thus, under
the Industries (Development and Regu-
lation) Act there does not arise any
question of a multiplicity of approval
committees on one and the same apvli-
cation.

Government is constantly endeavcur-
ing to eusure that application for in-
dustrial licences etc. are disposed ot
with stipulated time.limits.
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SHRI P. VENKATA REDDY: As a
resuit of the initiative taken in 1975,
1976 and subsequent years, an Indus-
trial Licensing Policy was liberalised.
The Hon’ble Member's complaint 1s
that licences are not being given to set
up an industry under the small-scale
sector. 1 would like to inform the hon.
Member that for sefling up a small
industry under small-scale sector uo
licence is required. There are more
than 800 industries which have been
notified as reserved for small-scala
sector. For these units, no licence is
necessary as per the Industrial lL.icens-
ing Policy. As regards industrial
licences upto investment of three crores
of rupees, there i1s no necessary for
obtaining an industrial licence under
certain conditions. Therefore, for small
scale industries licensing is not at zil
needed. There is only one committee
to deal with and approve different
applications, that is applicatiens ifor
industrial licences by houses covered
under MRTP Act, composite applica=
tions seeking more than one approval
and other industrial licences. There
will be no delay; the whole thing has
been simplified.
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